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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH:BANGALORE

. . ;Q L
APPL ICATION ND.959/1993

DATED THIS THE SIXTEENTH DAY OF JUNE,1994

Mr. V. Remakrishnan, Member (A)

Mmr. A.Ne Vujjanaradhya, Member (J)

Shri Virender Singh

S/o. Shri Amarchend
photographer Grade 11
pffice of the Director
(Epigrephy), Archasclogical

Survey of India, Mysore=13. eces Applicant

(By Shri H.L. Sridharamurthy, Advocate)

Vs.

1. The Director Ggneral
Archeepological Survey of India
Janpath, Nsw Delhi - 110 011,

2..The Director (Epigraphy)
Archasolodical Survey of India
01d university pffice Building
mYsore = 570 005. esee ReSpondents

(By Shri M.S. Padmarajaiah, SeC.Ge5.C.)
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(mMr. V. Ramakrishnan, Member(A))

The applicant Shri’virender Singh is before us
but his counsel Shri Sridharamurthy is absent, The laarned
counsel for the applicant was absent on the sarlier occasicn

elso. ue propose to dispose of this case after perusal of

theppers and after getting assistance from the learned Senior
Centrzl Government Standing Counsel in view of the fact that

.he applicant's counsel was absent on the earlier occasions also.
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2, The applicant's grievance is that

even thouoh he was given an order of appointmeﬁt By the
order dsted 30th April, 1993 as at Annexure-A3, his
services have been terminatéd without any reason
subsequently by the order dated 10th November, 1993,

as at Annexure-A4, uwe find from the initiél appointment
order dated 30th April, 1993 that the applicant was |
appointed subject to the approval of theféirector gﬁhéral;
Archaeological Survey of Indie, The méin reason cgiven by
the respondents for terminztion of his service at this |

stage is that even though the Director General wés approached

by the Director, Epicraphy, Archmological Survey of India,

Mysore, thoﬂbh a number of letters, he has not civen a final
decision in this regard. 1In other words, the Director
General has not disapproved the appointment of the applicant

but the locsl unit is weiting for his finzl decision.

3. - in view of this position, we hold that

the order dated 10th November, 1994 at Annexure=A4 terminating
the services‘of the applicant is premature, The initial order
of appointment stated inter elia that the appointment was
suﬁject to tﬁe approval of the Dirgbtor General, Archeaeological
Survey of India, New Delhi and thé appointment was not for any
specified period. when ths Director Gederal's final decision

is still awaitzd, there was no reason as to why the department

. should have ‘terminated the services of the applicant by

order et Annexure-A4. ue accordincly quash the order at
Annexure=A4 and in the context of the present position,

the applicant's services should be continued at this stage.

oresd/-

L s e a0 - Lo




-3 -

_Learned standing Counsel submits that the department will

takf further action as soon as they get a firm decision from

thai Director General. They may do so @s per law. No costs.:
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